of rules and principl:s of nartural justicsz only with a view Lo accommcds

D.F. Jain 8/c Shri Tanhaiyalal, agzd 20 years, Rasit. Supdi. of Posi Offices,

... Applicant.
Versus
Union of India and others
... Respondents.
CORAM:
HON'BLE mi. GOPAL TFISHMNA, VICE CHAIFMAN
HC’N'E’-LE ME. O.F. SHAEMA, MEMBER (A)
For the Applicant ees Mr.K.L. Thawani
For ths Pzspondenis ees M. M. Rafig, brief holder for

Mr. K.N. Shrimal

. ORDER
PEF HON'BLE MP. GOFAL PFISHNA, VICE CHATFMAN
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2. Wz have heard the learnzd counssl for the pavtizs and have carvefully

paruzsd the vecords. The: lzarmned coansel for the rartice have agresd to this
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tter bheing decidszd at the stags of admizaion.
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Chittorgavh but for akbout five monchs he did noi join at Chittorgarh and
ultimately managsd with thz anthoriicizs the canczllaiicn of his trans

and Jot himszlf pozied ak Tota at the cost of the applicant.  The zpplicant's

main contentcion iz that the fransfor was madz daring
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and in spits of the fact that he had requastad for hiz transfsr and posting at
X!

Chittovgarh arvkicrarily. The applicant has stated that
nzurolegyical discase and due to his personal and family inconveniences he
o1

should have lbzen favourasbly considered ace of hiz choicae.

ceee2.

vespondznt o.d,  Shri Thandivam Miznz, who was  in fact  transferrzd  to
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ground that the ctransfer was not

Shri Thandiram Meena, and it is fou

decisicn and the applicant was in fact
in the veply £ilzd Ly
a7 representacicn  alwoit

iz also statsd that a

thoricy. It
alzo cactegorically stabed in the

posting at a placz of

On

leairnzd

5.10.95,
o

if

counsel
respondants

of ths

the regquest mads on
impugnzd ovrdzr asz at

£ill the

op=vation
respondents academic session
the respondanis

laetver dated 9.10.95
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rezpondeni

z2ffzciced £oor

the
hiz peraonal havdship
Central
hiz own choicz, hz could malz reprasent

iziad hefors a

Arneare
of his

zeday

chz academic seazi

1 respondsnt Mo.4,

accommodaisir

adminiztration ©o tale appropriate

C
transferred on administrative grounds.
the applicant has

to

the reapondanis thalt
the concernsd
Chittorgach.
his

el ak

School iz loca
reply that if the applicant wants

cation or appeal

the Chisf Posi Maskbzr General, Jaipur/Ajmer.

Single Mzrler Bench, the

time o seell inatructicona from

of the applicant to stay the
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chiladren
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could e Iy

COmES Lo
two documents.

L:n_‘-:nt'luce.i before 13

l:f_/ thz Fo

nforming him

chere was no vacant post in

coald not be possikle o accommodate the applicant

The ochzr documant
afcernoon of 14.9.95 the
of Asett. Supdt. of

ST

Fost Offices at Tota. Thus, acocrding oo the regpondents, it iz not possible
to accommodaie the applicant =t otz now.
. It iz true that the applicant was transfzrred in the mid academic

of his school g(:ning childrzan.
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8. OA stands disposed of accordingly v
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Crens e
(GOPAL [FISHMA)
VICE CLIAIF‘MAN




